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Special (POCSO) Case No.16/2019  
 

  IN THE COURT OF SPECIAL JUDGE (POCSO) :: 

SONITPUR, TEZPUR :: ASSAM 

Present: R. Medhi, Special Judge 

Date of Judgment:   06.03.2023 

Special (POCSO) No. 16  of 2019 

(  Jamuguri  P.S. FIR No.101 of 2019 )  

COMPLAINANT: State of Assam 

REPRESENTED BY: Sri. S.K.Maitra, Learned  Special PP. 

ACCUSED: (1) Abraham Aind 

REPRESENTED BY: Ms. D. Singha, Ld.Legal Aid Counsel   

 

 

APPENDIX-13 
 

Date of Offence: 21-5-2019 

Date of FIR: 22-5-2019 

Date of Charge Sheet: 31-5-2019 

Date of Framing of Charge: 25-9-2019 

Date of commencement of evidence: 3-12-2019 

Date on which Judgment is reserved: Nil  

Date of Judgment: 06-03-2023 

Date of the Sentencing Order, if any: 06-03-2023 
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ACCUSED DETAILS 
 

 

 

 

 

 

 

 

 

 

 

JUDGMENT 

 

1. The prosecution case in hand is that, an FIR was lodged on            

22-5-2019 byone Dika Gowala, informing the police that on 21-5-

2019 at about 2 p.m. while the daughter of the informant, aged 5 

years, was alone at her house, the accused tried to commit rape on 

her by inducing her and when the victim raised hulla, the accused 

tried to flee away but the villagers apprehended him and handed over 

to police.  

 

2. The FIR was registered as Jamuguri P.S. Case No. 101/2019 under 

section 376 AB/511 of IPC read with Sec 8 of POCSO Act and 

investigation commenced. On completion of investigation the 

Investigation Officer submitted charge sheet U/S 376 AB/511 of IPC 

read with Sec 8 of POCSO Act against accused person Abraham Aind. 

 

3. On appearance of the accused person, copies of relevant documents 

were furnished to him in compliance of the provision of Sec.207 
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Arrest 
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with 
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A1 

 

 

 

 

Abraham 

Aind 

 

23-5-19 

 

27-11-19 

 

U/S 8   of 
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(five) years 

and to pay 

a fine of 

Rs.5,000/-, 

I/d to S.I. 

for a 

period of 3 

months 

 

188 days 
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Cr.P.C. The formal Charge U/s 8 of POCSO Act were framed against 

accused Abraham Aind which was read over and explained to the 

accused person, to which he pleaded not guilty and claimed to be 

tried.  

 

4. The prosecution has examined as many as 5 (five) witnesses 

including the investigating officer. The accused person was examined 

U/s 313 Cr.P.C. The accused has not adduced any defence witness 

for his defence.  

 

 

POINT FOR DETERMINATION 

 

 Whether the accused person committed sexual assault to the 

daughter of the informant, aged about five years? 

 

 

DISCUSSIONS, DECISIONS AND REASON FOR DECISION 

5. I have gone through the entire materials on record, including the oral 

testimonies of the witnesses, exhibited documents and the statement 

of the accused persons recorded under Section 313 Cr.P.C. very 

carefully as well as heard the argument advanced by learned Special 

P.P. and learned defence counsel. 

6. SUBMISSION BY PARTIES: 

6.1 Mr. S. K. Maitra, Learned Special P. P. has argued that the 

accused Abraham Aind has committed the alleged offence is 

proved beyond all reasonable doubt and that it is committed 

on a minor girl that is also proved as because the age of the 

victim is about 5-6 years and in this respect the learned Spl. 

P.P. has drawn attention of the medical report, where it is 
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reflected that the age of the victim is about 5-6 years. So, on 

the basis of the testimony of the victim girl, the accused can 

be adequately punished under charged brought against him. 

6.2 Per contra, Ms. D. Singha, the Ld. Legal Aid Counsel 

appearing for the accused person submits that the 

prosecution has failed to prove the guilt against the accused 

person in accordance with law. The learned defence counsel 

has also vehemently argued that the accused who is facing 

the trial is no connected with the alleged offence as because 

the name of the accused mentioned in the FIR is of one 

Abiram Murah S/O Girish Murah and on the other hand in the 

case diary the name of the accused is mentioned as Abiram 

Murah @ Abraham Aind and the father‟s name is mentioned 

as Jirim Aind and in the arrest memo the name of the 

accused is shown as Abraham Aind. The defence counsel has 

also argued that none of the witnesses in their statements 

recorded under section 161 Cr.PC have mentioned the name 

of the accused as Abraham Aind and rather they have 

mentioned the name of the accused as Abiram Murah. Apart 

from this the investigation officer has not seized any clothes 

of the victim or the accused and medical report also goes to 

show that there was no sexual assault upon the victim girl, 

so for all these inconsistency there is ample scope to 

disbelieve the prosecution story and the accused is entitled 

to be acquitted. 

7. On perusal of the materials available on record and hearing the 

learned counsel for the parties, let me analyze the evidence on record 

so as to find out whether the prosecution has been able to prove the 

guilt against the accused person in accordance with law or not. 
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8. Before discussion with the evidence of the prosecution witnesses, it is 

pertinent to mention here that the informant of this case Dika Gowala 

has expired during trial of this case and as such his evidence was 

dispensed with for the above reason. Now coming to the prosecution 

case, the first opening fact that has to be established by prosecution 

side is that the victim girl is minor. On going through case record and 

the evidence recorded it reveals that the investigation officer has not 

seized any document pertaining to the age of the victim girl. But the 

only evidence available is that the medical report, from where it 

shows that the Medical Officer, who examined the victim, has opined 

that the age of the victim girl will be in between 5-6 years of age at 

the time of the alleged incident and nothing more than that.  In this 

regard, PW5 (Dr. Tutumoni Handique) has also confirmed in her 

evidence that though no x-ray for age determination was done upon 

the victim girl, but from clinical examination, it was found that the 

age of the victim will be in between 5-6 years of age. The defence 

side has not rebutted with the age of the victim and therefore, since 

there is no documentary evidence regarding the age of the victim, 

hence the medical report (Ext.P-4) has to be taken into account in 

this case and there from it is established that the age of the victim 

will be in between 5-6 years old. Therefore, prosecution was able to 

establish the first opening fact of the case. 

9. Now the second opening fact the prosecution has to establish that 

minor the victim girl was sexually assaulted by the accused on the 

fateful day. In this respect the evidence of the victim is utmost vital, 

so before discussing other evidence let us proceed to the evidence of 

the victim (PW3), who in her evidence has deposed that the accused 

is a bad man. One day while she was playing she saw the accused 

and raised hulla. The accused committed “chika chiki” (sexual 

intercourse) with her. She was playing alone. One of her brothers 

was at home and her other family members went to their place of 
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work. She felt pain on her lower abdomen (the witness showed her 

lower party of belly). And the accused committed the misdeed at the 

place where her mother sleeps. Thereafter the man went away and 

she cried. Her brother was at the shop, which is situated in their 

campus. While she was crying no one came. Her brother came after 

the man had left the place. Her brother abused the man at the road. 

She narrated the incident to her brother, when he arrived at the 

place of occurrence and her brother rebuked the man and then the 

man fled away. At about 12 noon her mother came back home. She 

narrated the matter to her mother and also stated that accused 

Abraham committed the bad act. On the next day of the incident her 

mother assaulted accused Abraham. People gathered and they also 

assaulted the accused. Though defence side has cross-examined 

PW3, but it could not brush aside the evidence of PW3 given in her 

chief, as because defence side has put in the mouth of the victim   

only to confirm what do the word “Chika chiki” means and the victim 

has replied that it is bad act.   

10. Though the victim girl statement was recorded under section 164 

Cr.PC, but the same could not be exhibited and brought on record as 

because the learned Magistrate has not taken the signature or thumb 

impression of the victim girl on it, so it remains without exhibit. 

11. The mother of the victim, PW1 Smti Bina Gowala has deposed that 

about seven months back, one day after returning from her work she 

was taking her meal. Then her victim daughter told her that she was 

suffering from pain. Then she took the victim to a nearby hotel and 

asked the wife of Bhola Das to enquire about the matter in front of 

her. On being asked, her victim daughter told the wife of Bhola Das  

that accused Abraham @ Kaka  laid her on a gunny bag in their 

house, grasped her and inserted his penis from her back side as a 

result she screamed. Then the accused left her. The victim girl called 
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the accused as Kaka. The wife of Bhola told me not to go to the 

thana as because the accused Abraham could be caught, when he 

will come to play playing cards. On the next day at about 2 p.m. 

when the accused came to the hotel, she asked him about the 

incident, but the accused denied the fact. But her victim girl told 

before the accused that the accused committed “chika chiki”. In 

Nepali language, “chika chiki” means sexual intercourse. People 

gathered there and accused was apprehended and taken to the 

police station. Her father lodged the case.  

12. In her cross examination she has stated that she returned from the 

tea garden at about 4 p.m. While she was taking meal her husband 

was present in the house. While the wife of Bhola enquired about the 

incident her husband was present.  

13. PW2 Raghu Borah, VDP Secretary, has stated in his evidence that the 

incident took place about 7-8 months back. Police of Jamuguri PS 

called him and asked to accompany them to Balijuri Panchmukh. 

Accordingly he accompanied police to Balijuri village and found that 

the accused was gheraod by 10-12 persons.  They took the accused 

to police station. On being asked, the people told him that the 

accused committed rape on the daughter of the informant for which 

the accused was apprehended.   

14. In his cross examination he has stated that the people who tied the 

accused told him that the accused was confined as he committed 

rape.  

15. PW4 Sri Indeswar Handique who being the investigating officer has 

deposed that on 22-5-2019 he was at Jamuguri PS as 2nd officer. On 

that day the O/C Jamuguri PS received an ejahar from Dika Gowala 

and accordingly Jamuguri PS case No.101/19 U/s 376(AB)/511 of IPC 

r/w Sec 8 of POCSO Act was registered and entrusted him to 
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investigate the case. He has exhibited the ejahar as Ext.P-1.  He 

visited the place of occurrence, drew the sketch map of the place of 

occurrence, and recorded the statement of witnesses including the 

statement of the victim girl. He has exhibited the sketch map as 

Ext.P-2(1).  He arrested the accused and forwarded to court. He sent 

the victim girl for medical examination and also brought to court for 

recording her statement U/s 164 CrPC.  Later on, he collected the 

medical report of the victim and after completion of investigation he 

submitted charge sheet against accused Abraham Ain @ Abiram 

Murah U/s 376(AB)/511 of IPC r/w Sec 8 of the POCSO Act. He has 

exhibited the charge sheet as Ext.P-3.  

16. In his cross examination he has stated that his other staff who visited 

the place of occurrence on the day of occurrence was in civil dress. In 

the case diary note dated 22-5-19 it is mentioned that he along with 

the lady police were in civil dress while recording the statement of 

the victim girl.  In the docating of his case diary the name of accused 

is mentioned as Abiram Murah @ Abraham Aind, but in the arrest 

memo the name of the accused is mentioned as Abraham Aind and 

no other name is mentioned. He has not seized any clothes of the 

victim in connection with this case. The statement of the victim was 

taken inside her house in presence of her father and mother.  

17. PW5 Dr. Tutumoni Handique has stated in her evidence that on 23-

05-2019 at about 2:15 p.m. she examined the victim girl, aged 5 

years, female, D/o Tika Gowala of Balijuri Panchmukh   P.S. 

Jamuguri, Sonitpur at emergency and labaour room complex of 

Kanaklata Civil Hospital in presence of GNM Tribeni Baruah in 

reference to Jamuguri PS case No.101/2019 U/s 376AB/511 IPC r/w 

Sec 8 of the POCSO Act and found the followings :    
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                      According to the history (from her mother), she was 

sexually assaulted on 21-5-2019 at 2:30 p.m.  

On examination of the victim it was found: 

  

  Height :-  100  CM  

  Weight :- 13  KG 

  Teeth : 5 / 5 

    5/ 5   

                        All temporary milk teeth.  

Neat and tidy. Average built no mark of injury seen on 

her body as well as on her private parts. Hymen present.   

 

INVESTIGATION :  

 

1. Smear from perineal area – No sperm seen. (Done 

at KCH Lab, Lab No. 32/19.   

2. X-ray for age determination – not done.  

(Advised) 

OPINION: 

1. No mark of injury seen on her body and private  

parts. 

2. No sign and symptoms suggestive of recent sexual 

intercourse.  

3. Age of the person is between 5-6 years (clinically).  

 

 She has exhibited the medical report as Ext. P-4 and 

Ext. P-4 (1) is her signature.   

18. In her cross examination she has stated that age of the victim was 

found 5-6 years clinically as she had not done x-ray for age 

determination as per advice.  
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19. From the materials on record and from what has been put forth by 

the prosecution taking into account the evidence of the victim (PW3) 

as well as of her mother (PW1) it is fact that the victim is a minor girl 

of 5-6 years at the time of the incident. She reported about the 

incident to her brother, who was in the shop, which is situated in 

their campus. While she was crying no one came. Her brother came 

after the man had left the place. And the brother when came to know 

from his sister about the incident, then he abused the man at the 

road, but the accused had fled away. At about 12 noon her mother 

came back home and the victim has narrated the matter to her 

mother and also stated that accused Abraham committed the bad 

act. After the incident was reported to her mother (PW1) then her 

victim daughter told her that she was suffering from pain. Then she 

(PW1) took the victim to a nearby hotel and asked the wife of one 

Bhola Das to enquire about the matter in front of her. On being 

asked, her victim daughter told the wife of Bhola Das  that accused 

Abraham @ Kaka  laid her on a gunny bag in their house, grasped 

her and inserted his penis from her back side as a result she 

screamed. 

20. In the present case, the medical evidence shows that there is no 

mark of injury seen on the body of the victim as well as in her private 

parts. There was also no sign and symptoms suggestive of recent 

sexual intercourse. The defence counsel with regard to medical 

evidence has vehemently argued that on examination of the victim 

girl by PW5 Dr. Tutumoni Handique, she reported that there was no 

injury seen on the body and private parts of the body. Apart from 

this, there was no sign and symptoms of recent sexual intercourse. 

But what has been stated by the victim (PW3) in her evidence is that 

the accused Abraham @ Kaka laid her on a gunny bag in their house, 

grasped her and inserted his penis from her back side as a result she 

screamed and after that the accused left her. From this piece of 
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evidence is sufficient to bring accusation against the accused as 

because when there is a conflict of evidence as far as medical 

evidence and ocular evidence is concerned, then in a case of sexual 

assault, especially that of a minor victim, due weightage is to be 

given to the ocular evidence as opposed to medical evidence.   

21. In this respect with regard to value of medical evidence in rape 

cases, the Hon‟ble Supreme Court in the case of Ranjit Hazarika –Vs- 

State of Assam reported in (1998) 8 SCC 635 in para 5 and 6 of its 

judgment has held that: 

5. “The argument of the learned counsel for the appellant that 

the medical evidence belies that testimony of prosecutrix 

and her parents does not impress us. The mere fact that 

no injury was found on the private parts of the prosecutrix 

or her hymen was found to be intact does not belie the 

statement of the prosecutrix as she nowhere stated that 

she bled per vagina as a result of the penetration of the 

penis in her vagina. She was subjected to sexual 

intercourse in a standing posture and that itself indicates 

the absence of any injury on her private parts. To 

constitute the offence of rape, penetration, however slight, 

is sufficient. The prosecutrix deposed about the 

performance of sexual intercourse by the appellant and her 

statement has remained unchallenged in the cross-

examination. Neither the non-rupture of the hymen nor the 

absence of injuries on her private parts, therefore, belies 

the testimony of the prosecutrix particularly when we find 

that in the cross-examination of the prosecutrix, nothing 

has been brought out to doubt her veracity or to suggest 

as to why she would falsely implicate the appellant and put 

her own reputation at stake. The opinion of the doctor that 

no rape appeared to have been committed was based only 
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on the absence of rupture of the hymen and injuries on the 

private parts of the prosecutrix. This opinion cannot throw 

out an otherwise cogent and trustworthy evidence of the 

prosecutrix. Besides, the opinion of the doctor appears to 

be based on “no reasons”. 

6. The evidence of the prosecutrix in this case inspires 

confidence. Nothing has been suggested by the defence as 

to why she should not be believed or why she would falsely 

implicate the appellant. We are unable to agree with the 

learned counsel for the appellant that in the absence of 

corroboration of the statement of the prosecutrix by the 

medical opinion, the conviction of the appellant is bad.  The 

prosecutrix of a sex offence is a victim of a crime and there 

is no requirement of law which requires that her testimony 

cannot be accepted unless corroborated. In State of Punjab 

v. Gurmit Singh to which one of us (Anand, J.) was a party, 

while dealing with this aspect observed: (SCC pp.395-96, 

para 8). 

          “The courts must, while evaluating evidence, remain 

alive to the fact that in a case of rape, no self respecting 

woman would come forward in a court just to make a 

humiliating statement against her honour such as is 

involved in the commission of rape on her. in cases 

involving sexual molestation, supposed considerations 

which have no material effect on the veracity of the 

prosecution case or even discrepancies in the statement of 

the prosecutrix should not, unless the discrepancies are 

such which are of fatal nature, be allowed to throw out an 

otherwise reliable prosecution case. The inherent 

bashfulness of the females and the tendency to conceal 

outrage of sexual aggression are factors which the courts 
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should not overlook. The testimony of the victim in such 

cases is vital and unless there are compelling reasons 

which necessitate looking for corroboration of her 

statement, the courts should find no difficulty to act on her 

testimony of a victim of sexual assault alone to convict an 

accused where her testimony inspires confidence and is 

found to be reliable. Seeking corroboration of her 

statement before relaying upon the same, as a rule, in such 

cases amounts to adding insult to injury. Why should the 

evidence of a girl or a woman who complains of rape or 

sexual molestation be viewed with doubt, disbelief or 

suspicion? The court while appreciating the evidence of a 

prosecutrix may look for some assurance of her statement 

to satisfy its judicial conscience, since she is a witness who 

is interested in the outcome of the charge leveled by her, 

but there is no requirement of law to insist upon 

corroboration of her statement to base conviction of an 

accused. The evidence of a victim of sexual assault stands 

almost on a par with the evidence of an injured witness 

and to an extent is even more reliable. Just as a witness 

who has sustained some injury in the occurrence, which is 

not found to be self-inflicted, is considered to be a good 

witness in the sense that he is least likely to shield the real 

culprit, the evidence of a victim of a sexual offence is 

entitled to great weight, absence of corroboration 

notwithstanding. Corroborative evidence is not an 

imperative component of judicial credence in every case of 

rape. Corroboration as a condition for judicial reliance on 

the testimony of the prosecutrix is not a requirement of law 

but a guidance of prudence under given circumstances. It 

must not be overlooked that a woman or a girl subjected to 
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sexual assault is not an accomplice  to the crime but is a 

victim of another person‟s lust and it is improper and 

undesirable to test her evidence with a certain amount of 

suspicion, treating her as if she were an accomplice. 

Inference have to be drawn from a given set of facts and 

circumstances with realistic diversity and not dead 

uniformity lest that type of rigidity in the shape of rule of 

law is introduced through a new form of testimonial 

tyranny making justice a casualty. Courts cannot cling to a 

fossil formula and insist upon corroboration even if, taken 

as a whole, the case spoken of by the victim of sex crime 

strikes the judicial mind as probable.”   

         

 

22. Going by the above judicial pronouncement here in this case in hand 

the victim is a child and her evidence credibility would depend upon 

the circumstances of the case. The only precaution which this court 

has to bear in mind while assessing the evidence of the said child is 

that the witness must be reliable one. The Evidence Act nowhere 

says that the evidence of a child cannot be accepted unless it is 

corroborated in material particulars. She is undoubtedly a competent 

witness under Section 118 and her evidence must receive the same 

weight as it is attached to an injured in cases of physical violence.  

23. Moreover in the judicial pronouncement that was reported in 2005 4 

Crimes (SC) 269 (State of Himachal Pradesh VS Asha Ram), 

the Hon‟ble Supreme Court of India while discussion the reliability of 

prosecutrix held in para 5 that : 

„It is now well settled principle of law that conviction can be 

founded on the testimony of the prosecutrix alone unless there 

are compelling reasons for seeking corroboration. The evidence of 

a prosecutrix is more reliable than that of an injured witness. The 
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testimony of the victim of sexual assault is vital unless there are 

compelling reasons which necessitate looking for corroboration of 

her statement, the courts should find no difficulty in acting on the 

testimony of a victim of sexual assault alone to convict an accused 

where her testimony inspires confidence and is found to be 

reliable. It is also well settled principle of law that corroboration as 

a condition for judicial reliance on the testimony of the prosecutrix 

is not a requirement of law but a guidance of prudence under 

given circumstances. The evidence of the prosecutrix is more 

reliable than that of an injured witness. Even minor contradictions 

or insignificant discrepancies in the statement of the prosecutrix 

should not be a ground for throwing out an otherwise reliable 

prosecution case.‟ 

24. In appreciation of the evidence of the victim girl in this case in hand, 

it is seen that the victim has been consistent in her assertion that the 

accused had committed “chika chiki” (sexual intercourse in Nepali 

language) with her by laying her on a gunny bag in their house, 

grasped her and inserted his penis from her back side as a result she 

screamed. Therefore, applying the principles as culled out from above 

discussed judicial pronouncement; I am satisfied that the testimony 

of the victim (PW3) is trustworthy and could be relied upon, as 

because the victim minor girl has deposed about the act of sexual 

intercourse by the accused and her statement has remained 

unchallenged in the cross-examination. Further defence has not 

brought on record to doubt the veracity of the victim girl.  

 

25. It is the cardinal principle of law that to hold a person guilty, the 

prosecution must prove the guilt in accordance of law and if any 

doubt arises, the benefit must be given to the accused person. In a 

case under the POCSO Act, the prosecution is required to prove the 

“foundational facts”. In the case in hand, from what has been stated 
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above, it is clear that the prosecution has been able to prove the 

foundational facts of the case through reliable and credible evidence 

against the accused person Abraham Aind. As because, the defence 

could not rebut the evidence of the prosecution in any manner, far 

from rebuttal evidence as contemplated in the guiding principles 

enunciated by the Hon‟ble Gauhati High Court against accused 

Abraham Aind. If the defence had any doubt, it could produce any 

such material to rebut the evidence brought on record by the 

prosecution. But, the defence did not do so. Therefore, defence has 

not been able to discharge its duties as embodied in section 29 and 

30 of the POCSO Act as well as the guiding principles in this regard as 

provided by the Hon‟ble Gauhati High Court in the case of Bhupen 

Kalita v. State of Assam (supra).  

26. In the result and for the reasons and discussions made herein above, 

I have no hesitation in my mind in holding that the prosecution has 

been able to prove the charge against accused person Abraham Aind 

beyond all reasonable doubts not only through „foundational facts‟ 

but also with cogent and reliable evidence. 

 

27. FINDING: In the result and for the reasons and discussions made 

herein above, I have no hesitation in my mind in holding that the 

prosecution has succeeded in proving the charge against accused 

namely Abraham Aind. He is hence, found guilty for the offence 

under Section Sec 8 of the POCSO Act and convicted accordingly.  

 

28. HEARING ON THE POINT OF SENTENCE: Sec. 235 (2) of 

the CrPC is a mandatory provision of law. The court is required to 

hear the accused on the question of sentence. Accordingly I have 

heard the convict Abraham Aind on the point of sentence. The 

convict states that he is innocent and having minor child aged about 

6 years and his father there was no one in his family to look after 
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them. so, he prayed for leniency in the matter of imposition of 

sentence.  

 

29. APPLICABILITY OF LAW OF PROBATION : The accused 

Abraham Aind perpetrated the said criminal act in a pre-meditated 

design. He entered the house knowing the victim is alone that time 

and laid the victim minor girl on a gunny bag in their house, grasped 

her and inserted his penis from her back side as a result she 

screamed and after that the accused left her. I am therefore, of the 

view that the accused does not deserve to be granted the benefit of 

the provision of Sec. 360 of the Cr.P.C or the provisions of Probation 

of Offenders Act, 1958. 

 

30. SENTENCE: Considering the entire facts and circumstances, the 

accused Abraham Aind is hereby sentenced to suffer rigorous 

imprisonment for a period of 5(Five) years and to pay a fine of Rs. 

5,000/- (Rupees five thousand) only, in default, to suffer simple 

imprisonment for a period of 3 (three) months for the offence under 

Section 8 of POCSO Act.  

31. From the evidences and facts and circumstances and the nature of 

offence, I find that the victim is entitled to compensation. It may be 

mentioned that the victim is a 5-6 years old and a student of Class -II 

and at this tender age she has to face such type of abuse which 

affects her mental health. Hence, after taking into consideration all 

the facts stated above, I am of the considered opinion that this is a fit 

case for granting compensation to the victim. Accordingly, the 

Secretary, DLSA, Sonitpur, Tezpur is directed to compensate the 

victim sufficiently after doing proper enquiry and as per law under the 

victim compensation scheme as per section 357-A of CrPC and Rule 7 

of Protection of Children From Sexual Offences Rules,2012. 
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32. The period undergone by the convict in judicial custody, shall be set 

off from the total period of sentence imposed against him.  

 

33. Furnish a copy of this judgment to the convict free of cost.  

 

34. Let a copy of the judgment be forwarded to the Secretary, DLSA, 

Sonitpur, Tezpur.  

 

35. Forward a copy of this judgment to the learned District Magistrate, 

Sonitpur, Tezpur  as required under Section 365 Cr.P.C. 

 

36. The convict has been informed about his right to appeal against this 

judgment.  

 

37. Seized materials if any, shall be disposed of in accordance with law. 

         Given under my hand and seal of this court on the 6th March, 2023.   

 

                            Judge   
Special Court, POCSO                                                                                     

Sonitpur:: Tezpur. 
 

 
 Dictated by me and typed by: 
 
Sri D. Nath, Stenographer, G-I 
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APPENDIX-14 
 

 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 
 

A. Prosecution: 
 

RANK NAME NATURE OF 

EVIDENCE 
(EYE WITNESS, POLICE 

WITNESS, EXPERT 

WITNESS, MEDICAL 

WITNESS, PANCH WITNESS, 

OTHER WITNESS ) 

PW1 Smti Bina Gowala  Mother of the victim 

PW2 Sri Raghu Borah VDP secretary 

PW3 The victim girl(name 

withheld) 

The victim   

PW4 Sri Indeswar Handique Investigating Officer 

PW5 Dr. Tutumoni Handique Medical Officer 

 
 

B. Defence Witnesses, if any: 
 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE 

WITNESS, EXPERT WITNESS, 

MEDICAL WITNESS, PANCH 

WITNESS, OTHER WITNESSES) 

 NIL NIL NIL 

 
C. Court Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE 

WITNESS, EXPERT WITNESS, 

MEDICAL WITNESS, PANCH 

WITNESS, OTHER WITNESSES) 

NIL NIL NIL 
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LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS: 
 

A. Prosecution: 
 

Serial 

No. 

Exhibit Number Description 

1 Ext.P-1/PW4 FIR 

2 Ext.P-2/PW4 Sketch map 

3 Ext.P-3/PW4 Charge sheet 

4 Ext.P-4/PW5 Medical requisition 

 
B. Defence: 

 
 

Serial 

No. 

Exhibit Number Description 

NIL NIL NIL 

 
 

C. Court Exhibits: 
 

Serial 

No. 

Exhibit Number Description 

NIL NIL NIL 

 
D. Material Objects: 

 

Serial 

No. 

Exhibit Number Description 

NIL NIL NIL 

 
 
 

       Judge 
     Special Court, POCSO 

        Sonitpur::: 


